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Challenges of Regulation




Applicable Acts

A. CABLE /BROADCASTING

Cable / Broadcasting Brought under Regulatory Framework of TRAI, by Government
notification of January 9, 2004.

Public Broadcasting Prasar Bharati (Broadcasting Corporation of India Act) 1990.

Broadcasting Bill 2007 Revised Draft Bill circulated by Government, requesting for further
inputs service providers / other. Currently dormant.

B. TELECOM

Wireless Indian Wireless Act, 1933.

Telecom Telecom Regulatory Authority of India (TRAI Act 1997)

C. INFORMATION & TECHNOLOGY

D-1. FILM & COPYRIGHT




Role of MSOs ( Multi- System Operator




Perils of the current Analog cable TV "~
system Non Addressable

No measuring mechanism- Imagine electricity, gas,

Lump sum Approach

telephone without a meter and paying a random price for it
: All channels (Pay & free-to-air) bundled together

No Choice -

whether one likes to watch channels or not

No Uniform rate Cable TV rate varies even in the same neighborhood

Due to lack of regulation in addressability and its

M LRI implementation

Frequent Disputes Between stakeholders, causing customer distress

Frequent price hike, blackouts still !' And unsatisfied
customers

Result




Regulatory Digital Initiatives

y digital addressable rollout plan

dropped.




Distribution Platforms

Terrestrla_ll Cable Network Direct - To- IPTV
Broadcasting Home
| |
CAS ( Digital Addressable

&
NON-CAS (Analogue Bundled)




TRAI as Cable / Broadcast Regulator 4

ecommends policy initiatives
he Digital Blueprint of August 20




Pricing of Channels: Under Interconnect “
Regulations - CAS & Non CAS |




Indian Content Regulation Framewor




Conditional Access Regulations (CAS)
Regulations 2006 '

e regulations by broadcasters disr

Supreme Court.




Licensing of Cable Operators




Controlling Analogue Cable Tariff Bills




Digital Addressable Tariff

e per cent. of the rate for suc
or non-addressable systems fo

e ceiling to 42% from TRAI’s mandate of 3



TRAV’s Digital Blueprint-August 2010

providing a favorable fiscal
ired estimated to cost over Rs.




Ministry’s Strategic Plan for 2011 to m

ulatory authority by name of B




Final Timelines- Analogue Sunset

Phase — |

Area Suggested by TRAI in the
August 5, 2010 Blueprint

Four Metros of Delhi, Mumbai,
Kolkata & Chennai

Revised Time Frame
Recommended by TRAI
dated 22/02/2011

315t March, 2011

| & B Ministry’s
Final Deadline

315t March, 2012

Phase -l

Cities with a population more than
one million

315t December, 2012

315t March, 2013

Phase —llI

All urban areas (Municipal Corp./
Municipalities)

315t December, 2013

30th September,
2014

Phase — IV

Rest of India

315t December, 2013

315t December, 2014




The Digital Path Forward
Steps Required

needs to start meeting regul

hy of light feather touch reg
afety net dispute settlement bo




Regulatory Challenges For Digital Era

is to fix a wholesale cap on broadc:
customers. TRAI can alternativel







